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Hon’ble President
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ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF PRINCIPAL BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 5.09.2016

NAME OF THE COMPANY Union of India
Vs.

M/s. Panther Fincap & Mgt Services Ltd.

SECTION OF THE COMPANIES ACT: 388(B)
S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE
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Order

Ld Counsel for the respondents states that reply could not be filed but he is
prepared to argue the matter without filing reply. However, on behalf of the petitioner,
a request for fixing the case for argument has been made.

Reply, if any, be filed within ten days with a copy in advance to the petitioners.

To come up for arguments on 21.9.2016.
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